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The 16" October 2024
No-3/Misc-1017/2024-1094—In exercise of powers conferred by proviso to Article
309 of the Constitution of India, the Governor of Bihar is pleased to make following Rules
to regulate the appointment and other service conditions of the Work Supervisor Cadre
under regional office of the Public Health Engineering Department of the State
Government:-
1. Short title, extent and Commencement .—
(i)  These Rules may be called as the "Bihar State Public Health Engineering
Department Regional Work Supervisor Cadre (Appointment and Service
Conditions) Rule, 2024".
(i1) It Shall extend to the establishment of regional offices under Public Health
Engineering Department of Bihar.
(ii1) It Shall come into force after publication in official gazette.
2. Definition .- In these Rules, unless otherwise required in the subject/context-
(1) "'Cadre' means the Work Supervisor Cadre within the establishment of
Regional Chief Engineer, Public Health Engineering Department of the
State Government;
(i) "'State Government'' means the Government of Bihar;
(iii) "'Governor'' means the Governor of Bihar;
(iv) "Appointing Authority’’ means the Concerned Regional Chief Engineer,
Public Health Engineering Department ;
(v) "Cadre Controlling Authority’’ means the Regional Chief Engineer of
Public Health Engineering Department;
(vi) ""Department'’ means the Public Health Engineering Department, Bihar;
(vil) ""Commission'' means the Bihar Technical Service Commission; and
(viii) ""Year' means the financial year, i.e., from April 1st to March 31st of the
following year.
3. Structure of the cadre .—The structure of the cadre of the Work Supervisor shall
be as follows :-

Name of the Post Level of the Post
Work Supervisor Basic Grade
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10.

Age Limit .—The minimum age for a candidate applying for the post of the Work
Supervisor should be 18 years as of August Ist of the year of recruitment. The
maximum age limit shall be as determined by the Government of Bihar from time
to time.

Reservation .— The provisions of reservation/roaster, as prescribed by the State
Government from time to time, shall be applicable in the recruitment for this
cadre.

Appointment .—

(1) For appointment to the post of Work Supervisor, the candidate must have
passed the examination of Draftsman Civil/ Surveyor/ Plumber from a
recognized Industrial Training Institute (I.T.I) along with a minimum
educational qualification of Matriculation (10th standard) from recognized
Board/ equivalent institution.

The Direct Recruitment to the post of Work Supervisor shall be done
by the Commission on the basis of marks obtained in the examination
conducted for the post of Work Supervisor.

(i) The Commission will notify the vacancies and on the basis of the
competitive examination, the commission will recommend to the concerned
Appointing Authority after selecting eligible candidates in order of the
merit. The validity of the merit list will remain for one year from the date of
receiving the recommendation.

(iii) After thorough verification, the appointment of the candidates shall be done
by the appointing authority.

(iv) The pay scale of this post shall be same, as determined by the Finance
Department of the Government from time to time.

Written Syallabus for the Written Competitive Examination .—For selection to

the post of Work Supervisor, a written competitive examination of 100 marks will
be conducted by the Commission. The syllabus of the competitive examination
shall be determined by the Commission with the consent of the Department.
Probation Period .—

(1) Every Work Supervisor appointed on a temporary basis against basic vacant
post shall remain on probation for a period of one year from the date of
appointment.

(i) The probation period may be extended for another one year by the
appointing authority with reasons recorded in writing, if the conduct and
service during the probation period is not found satisfactory. If the conduct
and service are not found satisfactory even during the extended period, the
service may be terminated.

Training.—The Training for Work Supervisors shall be mandatory from time to
time as per the decision of the government. It will also be mandatory to pass the
examination conducted at the end of the training period, if any.
Confirmation.—A Work Supervisor appointed on probation will be eligible for
confirmation in service after completing the probation period under the following
conditions:
(1) Must have passed the departmental examination, if any, prescribed by the
government.
(1)) Must have completed the training prescribed from time to time and has
passed examination, if any, at the end of the training,
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11.

12.

13.

(i11) His /Her conduct and service during this period must have been satisfactory.
(iv) Must have passed the Hindi noting and drafting examination and computer

proficiency test.

Seniority.—The seniority of the members of this service shall be determined
according to the merit list received from the Commission and the same can be
determined by the appointing authority in accordance with the principles and
procedures prescribed by the General Administration Department of the State
Government from time to time.

Miscellaneous .— Control of establishment related works- \

(1)

(ii)

all matters related to Appointment and Establishment of members of this
cadre shall be under the jurisdiction of the concerned Regional Chief
Engineer, Public Health Engineering Department, Bihar.

All matters related to the appointment, posting, transfer, service
confirmation, upkeep of seniority list and establishment-related all subject
of this cadre shall be under the jurisdiction of the concerned Regional Chief
Engineer. The power to transfer in other zone shall be With Engineer-in-
chief-cum-Special Secretary, Public Health and Engineering Department in
case of exigencies arising due to sudden requirement, paucity and
admistrative ground.

Removal of Difficulties.— 1f the Government is determined that there is difficulty
in applying any rule in any particular matter regarding Service conditions of Staff
appointed in this cadre, the State Government, with the concurrence of the Law
Department, may remove such difficulties by a notification.

By order of the Governor of Bihar,
PANKAJ KUMAR,
Principal Secretary to Government.
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